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THE HlMACHAL PRADESH STATE COMMISSION FOR WOMEN 

Am, 1996 

(Act No. 22 of 1997)'. 

(Received thc asscnt of the President on 9th October, 1997, and was 
pubhl~al in Hindi and English in RH. P. Extra., datcd 25- I 0-97, p. 426 1-4280). 

An Act to constitute a State Commission for Women and t o  provide far 
matters connected therewith or incidental thereto. 

WHEREAS it is expehenl to provide for thc constitution of a 
Commission with thc aim of furthering the fundamental rights baarantcerl by 
Articles 14, 15 and 16 oflhc Constitution of India with respect towomen and to 
give effect to the Directive Prjnciplcs of Statc P O I I ~  and in particular those 
enshrined in A m c l e s  38, 39, 39A and 42 of the Constitution lo improvc the 
status and dignity of \yomen in the society, to investigate into and take or 
suggest suitablc remedial measures against practices derogatory to women, to 
effectively monitor md implement laws affecting womcn and to advise the Govt. 
in all matters rclated to the improvement and up l ihent  of status and dignity of 
women in thc society and for mattcrs connected herewith or incidental thcreto. 

I .  Passed in IGndi by thc Himachar Pradesh Vidhm Sabhn. For SlaIenient of Objer;(s: 
and Reasons sce K.H.P.Extra., dated 2.12.1 946, pages 5364 md 5373. 



BE it enactcd by the Legislative Assembly of Hin~achal Pradesh in the 
Forty-Seventh Year of the Republic of India as fallows:- 

1. Short title, extent and commencement.- (1) This Act may be caltcd 
Ihc Hirnachol Pradesh State Commission for Women Act, 1996. 

( 2 )  It extends lo the ivholc of the State of Himnchal Pmdcsh. 

(3) i: shdl comc into force on sucl~ datc as the Stale Govcrnlnenl may, by 
notification in the Official Gazctte, appoint. 

2. Definitions.- In this Act, unless thc conLcxt othcrwisc requires,- 

(a) "Commjssior~" means the Hirnachal Pradesh State Commission for 
Women constiluted under section 3 ; 

(b) "Director Genmal of Police" mcans h e  Director General of Policc, 
Hirnachal Pradesh State ; 

(c) "Mcmbcr" means a Mcmbcr of thc Commission and indudes the 
Chairperson and the Member-Secretary ; 

(d) "Nalional Cormnission for Women" means llie National 
Commission for Women consrituted undcr scction 3 of the 
Nationd Commission for Women Act, 1990 (20 of 1990) ; 

(e) "prescribed" rnc~ms prescribed by rules made undcr this Act ; md 

(0 "Worncn" includes female-child or adolescent girl. 

3. Constitution of Commission.- (1) The Statc Government shaII, by 
notification in the Officiai Gazette, constitute a body to be known as thc 
Hin~achal Pradesh State Commission for Womcn to excrcise thc powers 
conferred o n  and to perfom the functions assigned to, it under this Act. 

(2) Thc Commission sllall consist of- 

(a) a Chiurpcrson, who shall bc an eminent woman conlmittcd to the 
cause of urorncn ; 

('b) not more than four non-oficial members perferabiy women, to be 
nominated by the State Governen1 horn amongst thc persons of 
ability, integrity and standing who havc servcd the cause of women 
or havc had sdficient horvlcdge and experience in law or 
Iegislotion, adminishation of maltcrs conccrning thc advancement 
of women or leadership of any trade union or voluntary 
organisation for women for protection, uplihent and promotion 
of common intcrests or wmcn : 

Providcd that, at  leas^ one mcmber cach shall be from amongst pcrsons 
belonging to the ScheduIcd Castes and the Scheduled Tribes, respectively ; 



(c) the Commissioner-cum-Secretary (Welfnre) and the Director 
General of Police shall be the ex-officio members of UIC 
Commission ; 

(d) one Member-Sccrctary, to be appoint& by thc Stalc Government, 
shall bc any officer, ~ v l ~ o  is or has been a member of the Civil 
S:nlices of tllc Stale or of an All Lndia Scnficc or holds a civil post 
under the Statc. 

4. Term of office and conditions of service of Chairperson and 
Members.- (1) The Chairperson and every non-official nlcmbcr shall hold office 
for such pcriod not exceeding three years as may be specified by the State 
Govem~ent. 

(2) The Chairperson or a non-official mcmber may, at any time, by 
writing and addressed to the Statc Government, resign from the office 01 tlie 
Chairperson or of thc office of the member. 

(3) Notwithlanding anything contained in sub-section (I),  the Statc 
Government may rcmove a person from the officc of the Charpcrson or member 
if, that pcrson- 

(a) bccomes an undischarged insolvent ; 

(b) is convicted and sentenced to imprisonment for an offcnce which, 
in Ule opinion of thc State Government, involves moral turpitude; 

(c) becomes of unsound mind and stands so declared by a cornpctcnt 
court ; 

(d) refuses to act or becon~es incapable of acting ; 

(c) is, without obtaining leave of absence horn the Commission, 
absent, from three consecutive meetings o f  the Commission, or 

(f) in he  opinion of the State Govemrncnt, has so abuscd tllc position 
of the Chairperson or member as to rcnder that person's 
continume in office detrinlcntal Lo the public intcrest or is 
othenvise unfit or unsuitable to continue as such Chairperson or 
member : 

Provided that, no person shall be removed under this clause until that 
person has been givcn a rcasonab!e opportunily of being heard in the mattcr. 

(4) A vacancy caused under sub-section (2) or (3) or in any other manner, 
shall be tilIcd in, as soon as may bc, by a fresh nomination by the State 
Govemment; and thc person so nonlinatd shaIl hold office for the remainder of 
lhe term .of ofice of the person in whose vacancy such person has been 
nominated and would have hcld officc, if the vacancy had not occurred : 



Provided that, if the vacancy of a member other than that of lhc 
Cl~airperson occms \ r i t I i n  six months preceding h c  date on which the tern1 o i  
office or thcmc~nber cxpires, thc vacancy shall not be fil!ed in. 

(5)  Thc snIai-y, honorarium, if any, and al~owmccs payable lo, ;uid the 
other tcrms and conditio~is of holdins the office of thc Cllairpcrson and thc 
mcmbcrs shall be such ils may be prescribed. 

! 

5. Officers and othcr empIoyees of Commission.- ( I )  The State 
Govcrnmcnt shall provide Lhc Commission wid1 such officcrs and employees as. 
i11 11ie opinion of the Slate Govcmment, may bc ncccssary for the efficient 
performance of 1hc fcrnctions of the Cornnlission under this Acl. 

(2) Thc salaries and allowances payable to. and the other terms and 
conditions of senticc of, the ofhers and o!her cmpIoyees appuinted for lhc 
purposc of the Cornrnisrion shall be such as may bc prescribed. 

6. Salaries, honoraria and allowances to be paid out of Grants.- Tlic 
salaries, honoraria and allowances payable to the Chairperson and mcmbcrs and 
the administrative expcnscs, itr1~lding salaries, ,dlorvances md pensions payblc 
to the officcrs and other employccs refcrred to in scction 5 ,  shall be paid out of 
the grants referred to in scction 16. 

7. Vacancies etc., not t o  invalidate proceedings of Commission, No 
act or proceeding of the Colnnlission shall be qucslioned or shall be invalid on 
the ground mcrely of thc csis tence of any vacancy in, or defect in Ihc constitution 
of the Conmission or any defect in thc nomination of a person acting as the I 

I 
Chairperson or a rncrnber or any irregularity in thc procedure of the Commission, ! i 
including issuing oC uaticc for holding of il n~eeting , not affecting merits of thc 
mnllcr. 

8. Committees of Commission.- (1) Tllc Commission may appoint such 
Committees as may be necessary, for thc efficient perfonnancc, exercise and 1 
discharge of its functions, powers and duties and also for dealing with such ! 
special issues as may be taken up by thc Commission, from lime to time. 

(2) The Commission shall havc tile power to co-opt one or morc persons 
I 

as it may thmk fit, on any corn~nittee appointed under sub-scction (I), and such I 
pcrson or persons, who arc no1 members of lhe Commission, shall have thc right 
to attend the meetings of thc committee and take part in its proceedings, but shall 1 

not have the right to votc. 

(3) Tfie person so co-optcd shall be entillcd to receive such dlowmccs 1 :  
towards expenses for attending the mcetings nnd any othcr task of the 1 
Comittce, as may be prescribed. 

(4) The Commission may invite, any representative of the National 
Commission for Women to any of ils rucctings, or may associate with itself, in 
such manner and for such purposes as it may deem necessary, any person whose 
assistance or advice it may need in complying with any oi'tl~e provisions of this 



Act or in carrying out any of its f~mctions under this Act; and a pcrson so invitcd 
or associntcd shall have thc right to take part in the discussions of tllz 
Con~mission re!cvani io the purposes for which s ~ c h  r.cprcsen~at~ vc or person has 
bee11 invitcd or associated, but shall not have lhc right Lo vo~c. 

9. Pt.occdure to be regulated by Commission.- ( 1 )  The Conlrnission 
01 ,r committee thcrcol shall rncet as and ~vlien nccessaiy and shall meet at such 
lime and place, as tIlc Chairperson may dcenl fit. 

(2) Tlie Conunission shall regulate its onn proccdure and the proccdure 
ol'thc committees thcreof. 

(3) All ordcrs and decisions of t l ~ c  Commission shall be aulhentica~cd by 
the Mcmbcr-Sccrctary or any olhcr officer of the Commission duly audiorised 
by he Membcr- Scci-clary in this bchat f. 

10. Functions of Commission.- (1) The Commission shall pcrfonn all 
or any of following functions, namely :- 

(a) investigate and csamine all matters relating to the safeguards 
pro~~ided for women under the Constitution md other laws 

(b) prcscnt to tIic Statc Govemcnt,  annually and ;I.t such other times, 
as lhc Comnlissio~i may deem fit: reports upon lt~c worhns of 
those safeguards ; 

(c) makc in such rcports rccomrnendntions for the eifectivc 
in~plcmentntion of those safeguards for inproving thc conditim of 
women by the Statc; 

(d) review, lrom t ime to time, the cxisting provisions of the 
Constitution and other laws aKcciing women and recommend 
amendments hereto so as to suggest rcmedial legislalive measures 
to meet any lacunae, inadequacies or shortcoming in such 
lcgislalions ; 

(e) take up the cases of vioIation of the provisions of the Constitution 
and of other laws relating to womcn tvih  tllc Statc Governrncnt or 
appropriate authorities ; 

( f )  entertain complaints and take suo-moto notice of matters relating 
to,- 

(i) deprivation orwomen's rights ; 

(ii)  non-implementation of laws enactcd to provide protection to 
women and also to achieve the objcctivc of equality and 
dcvclopmcnt ; 

(i i i)  mnampliance of policy decisions, guidelines or instructions 
aimed at mitigating hardships and ensuring weIfare and 
developrncnt and providing rclicf to womcn, and to take up 



Lhc tssucs arising out of such nlaltcrs wit11 thc Statc 
Government or appropriatc aufliorities ; 

render guidance and ndvicc to needy \ramen in instituting 
proceedings in any judicial forum or tribunal for violation of 
conslilutional provisions or any other laws rclating Lo women ; 

call for special studies or investigations into specific problems or 
si~untions arising out of discrimination and atrocities against 
\rponlcn and identify the constraints so as to recommend stratcgics 
for thcir removal ; 

undertake promotional and cducafiond research so as to suggest 
ways of ensuring duc represcatation of women in all spheres and 
identify factors responsible for impeding heir advancemcnt, such 
as, lack of access to housing and basic services, inadequate support 
services and technologies for reducing drudgery and occupational 
Ilealth hazards ; 

participate and advice on rhc planning process of sacio-economic 
develop~nen t of women ; 

cvahatc thc progws of the development of women in thc Statc ; 

inspcct or cause to be inspected a jail, rcmmd home. women's 
instilution or other ylaccs of custody wlicre women are kept as 
prisoners or othcrwisc, and lake up with the concerned authorities 
such mattcrs for remcdid action as found necessary ; 

fund litigation including police complaints involving issues 
afrecting a largc body 01 women or tl~e interpretation of any 
provision of thc Constitution or any other laws affecting women, 
and prcsenl to the State Government, evcry six montl~s, report 
relating to such r~iatters ; 

rllake periodical reports to L11c State Government or any matter 
pertaining to womcn and, in particular, various difficulties under 
which women toil ; 

co-opera~c uiiith ,and assist and seek co-operation and assistance of 
the National Commission for Women and other Co~nmissions for 
Wonlcn set up by diffcrcnt Statc Governments and aIso thc 
Commissio~~ for Sclieduled Castes and Scheduled Tribes and the 
Minorities Commission ; 

irame schemes for thc consideration of thc State Government or 
any other appropriatc authority for more effective implementation 
of hi s  Act and, in pruticular, frame schemes for more effcclivc 
implementation of laws relating to payment of maintenance lo 
descrt'cd womcn, paymcnt of minimum wages, ensuring equal pay 



for equal work, housing and shelter for womcn, prevention of 
domcs tic violnncc, prcvcntion of scxual l~arassmcnt at work, 
prevention of illegal traffic in women, improvement of the health 
and safety in wonlen and lcgal aid for women ; and 

(q) any otlier malter which may be referred to it by tl~c State 
Governmelit or by the National Commission for Womcn. 

(2) The State Com~nission shall, ivlvhile investigating any matter referred 
to in cIause (a) or sub-clauses (i) and (ii) of clause (f) of sub-section ( I ) ,  have all 
thc powers o f  n civil court trying a suit, and in particular, in respect of the 
following matters, nameIy :- 

(a) summoning a id  enforcing the attendance of any person from my 
part in the State and examining him on oath ; 

(b) requiring tlle discovery and production of any document ; 

(c) receiving evidence on affidavits ; 

(d) requisitioning any public record or copy thereof from any court or 
office ; 

(e) issuing commjssions for the exnmination of witncsscs and 
docunlcnts ; and 

[ any othcr matter which may be prescribed. 

(3)(a) On any investigation nlcntioned in clause (a) or sub-clauses (i) and 
(ii) of clause (0 of sub-scc tion ( 1) being complctcd, thc Co~nrnission on taking 
up thc matter with the State Government or thc appropriale authority undcr 
clause (e) or (f) of sub-section (1) may, recommend to the State Government or 
the appropriate authority, as the case may be, to institute legal grocecdings or 
prosecution in the rnattcr and n~ay also recommend to thc State Government or 
tlw appropriate aulhorily, to appoint a counscl or a spcciaI prosecutor for the 
conduct of any such legal proceedings or prosecution; and the Statc Govcrnment 
may, having regard to the nature of the case and on being satisfied that it is 
necessary, in its opinion, to appoint a counsel or spccial prosecutor, do so. 

(b) The Slate Government or the appropriate authority, as the case may 
bc, shall comnunicate in writing to the Commission, fiom time to time, thc 
progress of any such legal proceeding or prosecution filed on Ihc 
recommendation of the ,Commission. 

(4) Tflc State Govemcnt or ihc appropriate authority shall not apply for 
111ithdrawai of any such casc or proceedings instituted under sub-section (3), 
without the prior consultation, in writing, with the Commission. 

1 1. Government to consult Commission.- The State Government shall 
consult the Commission on all major policy matters affecting women. 



12. Power af Commission to utitise the service of certain officers and 
investigation agencies for conducting investigation." (1) The Con~mission 
may, for thc purposc of conducting imcstigalions under tlis Act utilise the 
scnlices of,- 

) any o f i c c r  or investigation agency of tlie Stalc or die Central 
Government with tllc coricurrcnce of h a t  Government : or 

(b) nqr ohcr person. 

(2) For tlic purpose of conducting an invcstigation. my officer or ascncy 
refcrrcd Lo in clause (4 of sub-scction (1) rniy, subject to thc direction and 
conLrol oithe Commission,- 

(a) summon and enf01-cc lhc atlcndxicc of "11; pcrson aud csaminc 
him ; 

(3) require tne discovery and produciion of ,my document ; and 

(c) requisition any public record or copy thereof from any ofiicc. 

(3) Such officer or agetlbj or thc person shall invesbgalc into the matter 
as directcd by the Co~~lmission and submit a report thereon (bereinaftcr, in his 
section, referred to as "the investigation report"), to the Connniss~on witllirl such 
pcriod or cslcndcd period as may be specified or extcndcd bs  Ihc Commission 
in this behalf. 

(4) The Commission shall satisfy itsclf about the correctmess of the facts 
stated md the conditions, if any, mivcd at in h c  invcstigation rcport submitted 
LO it undcr sub-section (3), and for this purpose the Commission may makc such 
inquiry (including the examination of the person or pers~ns t h o  conducted or 
assisted in the investigation) as it thinks fit. 

13. Statements made by persons to Commission.- No statcmcnt madc 
by a pcrson in thc course of giving evidence before the Commission or an 
officer, or agcncy, referred to in clause (a), or the person appointed under clause 
(b) of sub-section ( 1 )  of section 12, shall subject him lo, or be used against him 
in any civil or criminal proceeding except a prosecution for giving false cvidcncc 
by such staterncnl : 

(a) is ~nadc  in reply to a question which is required by the Commission 
or such officcr or agency or such person to answer, or 

Ib) is relevant lo the subject mattcr undcr invcstignlion. 

14. Registration of voluntary organisations and seeking their 
assistance.- (1) Any voluntary organisation for women within tlic Sti~te may seek 
registration with the Comnlission for the purposes of the Act. Thc Commission 
may, aRer sabsfymg itsclf in the manner ddecmed f i ~  by Ihe Commission about t he  



vnluc and rolc oJ such organisation in the sociely, includc the name 01 sucl, 
orgnnisalion jn its registcr. 

(2) Tllc Commission may rnaintain a registcr of volunt~r). orgnnisaiio~~s 
within fl~c Stale and nlorc pnrliculnrly n~omcn's organisations whose assis~mce 
it mnr; scek ibr tliz discharge of i ts functions. 

(3) In discllargc at' i ts fu~iciio~~s, the coniniissiatl may scck the itssistnnce 
o1 i ~ u y  1.01 unt nry Organisat ions within thc Stntc,. nlorc pa~-tizularlv. tlic n40mcn's 
orga~isations. 

(4j A list of sucll organisations rcgis~cred mil11 Ihe Commission shall bc: 
made available to any court or authorit)-. or. on reqtrcst. to thc membcrs ol' 
general public. 

( 5 )  If, lor any reasons to be recordcd In ~ w i l i ~ ~ g ,  t t~c Comnissiot~ dcclns 
it fit lo cancel tllc ilanle of any organisation from its register, it may do so, afkr 
gving such organisation a reasonable opporiunity to bc heard. 

(6) The dccision of the Comnlission about such ca~ccIlntion shall bc final. 

15. Protection of act done in good f2ith.- No suit, prosccuiion or othcr 
legal proceedings shall Iic againsr any mcmber of thc Commission or any officer 
or othcr employee of the Conlmission or any pcrson ncti~ig undcr thc dircclion 
either of Ihc Statc Govemrncnt or of the Commission, in rcspect of any thing 
which is m good failh done or intended to be done 111 pursuance of tl~is .4ct or 
any rule or order madc thcrcunder. 

16. G r a n ~  by State Government.- (1) The State Government shall, nncr 
due appropriation madc by thc State Legislature by law in this behalf, pay to ihc 
Commission by way of grants from the Cox~solidated Fund of thc State, such 
sums of money as thc Statc Govcmnent may think for being utilised for ~ I C  

purposes of this .Act. 

(2) TIIF Cornn~ission niay spcnd such sums as it thinks fit for pcrformu~g 
the functions under this Act, and such sums or money shall be treated as 
expenditure payable out of the grants referred to in sub-section (1). 

17. Accounts and audit.- (1) Thc Commjssion shall maintain proper 
accounts arid othcr relevanl records and prcpare an annual statement of accounts 
in such form as maybe prescribed by thc State Government in consultation with 
h e  Accountant Gcncral of the Stntc of Himachd Pradesh. 

(2) The annual accounts of the Cornn~ission s l~n l l  be audited by the 
Accountant Gcncral of thc Statc at such intervals as may be specificd by him and 
any espcndilure incurrcd in conncction with such audit sl~nll be payable by the 
Comtnission lo the Accountant General. 

(3) TIlc Accounlant Gcneral and any pcrson appointed by llim in 
conncction wi.ith the m d i t  of the accounts of the Commission under this Act, 
shall hnvc the snmc righki and privileges atid the authority in conncction \\id1 



such audit as the Accountant General generally has in connection wkh the audit 
of Crovcrnmcnt accounts and, in particular, shall have the right to demand the 
production o f  books, accounls, connccled vouchers and other documen& and 
paper and to inspcct any of the offices of the Comnlission. 

(4) Thc accounts of the Commission, as certified by the Accountant 
Gencrat or any adler person duly appointed or authorised by hu i~  in Uds behalf, 
togcthcr wit11 thc audit report illereon shall bc Ionvarded annually to t t ~ c  Slatr: 
Government? by the ComnJssion. 

18. Annual report.- Thc Commission shall prcpare, in such form and at 
such time for each financial year as may be prescribed, its annual report, Living 
a full accounl of its activities during thc prc\lous financial ycar and forward a 
copy tllercof to the State Government. 

19. Annual report and audit rcport to be laid before State 
Legislature.- The State Government shall cause the annual rcport and at1 the 
reports under clauses (b), (m) and (n) of sub-section ( L ) of scction 10 togelher 
with the memorandum of action taken or proposed to be taken on the 
recommcndabon contained therein, in so far as hey relate to thc Statc 
Govemmcnt and thc reaons for the non-acccptancc, if any. of sucll 
recornn~cndations, and the audit report, to be laid as soon as may be after thc 
reports are received, beforc thc Statc Legislature. 

20. Chairperson, Members etc. to be public servants.- TIlc 
Chqcrson,  d ~ c  members, officers and othcr cmployecs of Ihc Co~nmission sllall 
be deemed to be public servants within the meaning of scction 2 1 of thc Indian 
Penal Codc.(45 of 1860). 

21. Power ta make rules.- (1) The Statc Govemment may, by 
notification in the Official Gazcttc makc rules for carrying out the provisions of 
this Act. 

(2) Evev  rille made U I I ~ C F  this Act, shall, ns soon as possible, after il is 
mndc or issued, be laid on thc tnblc of the Legislative Assembly and if, beforc 
thc expiry of the Session in which it is so laid or the next session, the Assembly 
makes any mofl~cation in my such rule or n ~ ~ c a l i o n  or the Asscrnbljr dccjdes 
that rule should not bc made, the rulc shall thereafter have effect only in such 
modified form or be of no effect, as thc casc niay bc; so, howevcr, that  any such 
~nodificalion or annulment shall be without prejudce to t l ~ e  validily of anything 
previously done or omitlcd to be done undcr lllnt rulc. 




